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1 Vinod Kumar ,

Son of Late .N. Gopal,

House NO.S-21/ 117 ,Ma Ida hiya J

~olice Station Sigra, Va re na s L,
...~

• • 0 • • • 0 • • .Applicant
Shri

( By Advocate/RoC. Jahauri 8. Sri S. Gosain)

Versus

through the General Nlanager,

North Eastern rlailway, Gorakhpur.

2. Sri Navin Tendon,
The Div isional Ha ilway Manager,

North Ea s tern Railway, La harta ra ,

Vara ne s L,

• 0 • • • • • • • Respondents

( By Advoca te ••••.•••••••.• )

OHDE.rl

nuN' ELE J'vLH. JUSTJ£:= S •• B.o S,INGH, VICE-CHAlrllvlMN

Heard Shri R.C. Jeuhari, learnea counsel for

the ap~licant and perused the contempt petition. ~~hile

~
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allowing o .. No.42/00, Vmcd Kumar Versus U.O.I. and

Others the Tribunal has set aside the impugned order

dated 24.03.1999 and directed the Divisional Railway

Manage r', North .:astern Hailway to decide the representa-

tion afresh by passing a reasoned order after proper

self direction to the related statutory provisions,
within a period of three months from the date of

receipt of a copy of this order. The purported compli-

ance of the order f,iassed by the Tribunal the canpetent

authority passed an order on 22.09.2004, a COpy of

which has been annexed as Annexure-1 to the contempt

petition. It bas been held in the order dated

22.09.2(J04 that no irregularitiy had een committed

in determination of the apt-'licant's seniority and in .'
';i

giving him the benefit of promotion. If the applicant

feels that he is still a grieved by the said order,

his remedy is to challenge the JO~aforesta tad order

by means of an O.A.

The Contempt Petition, in the circumstances
r

is mis-conceived and is dismissed.

Member-A

Ins/


